
























Certificate 

(Air Conditioner Allowance) 
 

 

 I, …………………... (name of the Officer and Designation) do 

hereby certify that I have purchased one Air Conditioner during block year 

2016-2020 for use at my residence and spent an amount of Rs………… all 

inclusive.  

 

 I may be reimbursed the amount towards said purchase as per my 

entitlement in terms of the Judgment dated 04.01.2024 of Hon’ble Apex 

Court in WP(C) No.643/2015 titled as “All India Judges Association Vs. 

Union of India and Others” and in terms of Notification No. 

F.No.1/16/2020- Judl./ P.F.2/ Suptlaw/ 2085 dated 29/11/2024 issued by 

competent authority as conveyed vide letter No. 23038/CSCDJ/DHC dated 

05.12.2024 of Hon’ble High Court of Delhi. 

 

 I also undertake that excess amount (if any) may be recovered by 

department from me. 

 

 

(Signature of the Officer) 
 

Name__________________ 
 

Designation_____________ 



 

 
(For Ex- Judicial Officer/Family Pensioner, retired on or after 01.01.2016) 

 

Certificate 

(Air Conditioner Allowance) 
 

 

 I, …………………... (name of the Officer and Designation) do 

hereby certify that I have purchased one Air Conditioner during block year 

2016-2020 for use at my residence and spent an amount of Rs………… all 

inclusive.  

 

 I may be reimbursed the amount towards said purchase as per 

my entitlement in terms of the Judgment dated 04.01.2024 of Hon’ble Apex 

Court in WP(C) No.643/2015 titled as “All India Judges Association Vs. 

Union of India and Others” and in terms of Notification No. 

F.No.1/16/2020- Judl./ P.F.2/ Suptlaw/ 2085 dated 29/11/2024 issued by 

competent authority as conveyed vide letter No. 23038/CSCDJ/DHC dated 

05.12.2024 of Hon’ble High Court of Delhi. I have retired from service on 

__________. 

 

 I also undertake that excess amount (if any) may be recovered by 

department from me. 

 

(Signature of the Officer) 

 

Name    _________________ 

Designation _________________ 

Mobile No. _________________ 

Email     _________________  



 

Certificate 

(Home Orderly Allowance for super time scale officers) 

 

I,_______________________________________________________   

(Name of the officer & Designation) do hereby certify that I have availed the 

services towards hiring of Two Peon-cum-Orderlies at my residential camp 

office for the period w.e.f.________________ to___________________ and 

made payment as per the prevailing minimum wages for unskilled worker as 

notified by the Govt. of NCT of Delhi from time to time. 

 

It is, therefore, requested to kindly reimburse the said amount as per 

my entitlement in terms of Notification No. F.No.1/16/2020- Judl./ P.F.2/ 

Suptlaw/ 2085 dated 29/11/2024 issued by competent authority as conveyed 

vide letter No. 23038/CSCDJ/DHC dated 05.12.2024 of Hon’ble High Court 

of Delhi. 

 

I also undertake that the excess amount (if any) shall be refunded by 

me to the department or department may recover the excess payment from 

my pay & allowances. 

 

 

(Signature of the Officer) 

Name____________________ 

Designation _____________ 

         

         

 

 



 

(For Ex- Judicial Officer/Family Pensioner, retired on or after 01.01.2016) 

 

Certificate 

(Home Orderly Allowance for super time scale officers) 

 

I,_______________________________________________________   

(Name of the officer & Designation) do hereby certify that I have availed the 

services towards hiring of Two Peon-cum-Orderlies at my residential camp 

office for the period w.e.f.________________ to___________________ and 

made payment as per the prevailing minimum wages for unskilled worker as 

notified by the Govt. of NCT of Delhi from time to time. I have retired from 

service on __________. 

 

It is, therefore, requested to kindly reimburse the said amount as per 

my entitlement in terms of Notification No. F.No.1/16/2020- Judl./ P.F.2/ 

Suptlaw/ 2085 dated 29/11/2024 issued by competent authority as conveyed 

vide letter No. 23038/CSCDJ/DHC dated 05.12.2024 of Hon’ble High Court 

of Delhi. 

 

I also undertake that the excess amount (if any) shall be refunded by 

me to the department or department may recover the excess payment from 

my pay & allowances. 

 

(Signature of the Officer) 

Name    _________________ 

Designation _________________ 

Mobile No.  _________________ 

Email     _________________  

 

 


